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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PATNA BENCH

- Registrstion NO. O.A 600 of 1996

-

Dated : 4.12, 1996

.

Shri Anuj KUMAL seuas ' Applicant
Vs,
Union of India & Ors, .;.. Respondents.

Counsel for the spplicant : Mr,I.D.Prasad

CORAMN

Hon'ble Mr,K.D. saha, M:mber (2dministrative)
Hon'ble Mr.B,Purkdyasthd, Member (Judicial)

O RDER

Heard the leafned counsel for the applicant,

This applicdtion hé&s been filed &g2inst 8ppointment

of Respondent No,7 (Shri Pr3mod Kumér) as EDBPM, Bhadeji
EDBO in G&ya Post2l Division. The submission of the
dpplicént is thdt he is a better candidate and he fulfiils
all the requirements for tﬁe post and he secﬁred more

mérks (648) in the Matriculdtion Ex@minadtion &8s agiinst

637 mdrks secured by Respondent No.7 and in Spite of this,

Respondent No.7 h3s been appointed &rbitrarily ignoring

the better cldim of the applicant., The'applicant has
submitted a representdtion in this mdtter &8s @t Annexure-A/11
dated 2.8.1996 addressed to the Chief Post Master General
(Respondent No, 2) but to no effect.

é. Considering the submissions made by the learned

counsel for the a@pplicént and after going through the
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~order alongwith @ copy of the O.A.
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dverments, We &re of the view that this P plicadtion
can be disposed of by giving a direction to the

Respondent No, 2 (Chief Post Master General, Bihar Circle,

Patnd) to consider and dispose of the representétion

as at Annexure-i/11 dsted 2.8.1996 by @ redsoned and
specking order after goinszgggghrecord. Accordingly

we hereby direct the Respondent No, 2 to consider and
dispose of the representdtion @s at Annexure-A/11 dated
2.8.1996 by @ regsoned @nd spedking order within a period
of three months from the date of receipt of & copy of this
}which we direct  the
applicant to send to the Respondent No,2 within é month

from today.

The PplicationZié_diSposed of accordingly.
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( D.purkayastha ) ( K.D.,Sa&hza ) 4.)’) %
Member (Judicial) : Member (Administrative)
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